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ŝfhr t̂ H*ft ̂ i r̂r6r

 ̂?nrnr zfhnn̂, faffPt f̂tfR qft 

*r+r % *r*rfqRr faqr |, %??r  Msr̂rr 

% ̂ nror *rr *ft *t>?5i r̂nr ft ̂ rrft̂r ̂ nftsR 

% SPTETTf % fW  % cRhp % 't'K'̂l

T̂̂Ft 5ft 5J7q-̂fTfr̂ srfw |
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M O T IO N  R E :  R E P O R T  (1074) O F  
C O M M IS S IO N  O F  IN Q U I R Y  IN T O  
T H E  D IS A P P E R A N C R  O F  N E T A T I 
S U B H A S  C H A N D R A  B O S E _ C 0„ ^

S H R I D H IR E N D R A N A T H  B A SU  
(K a tw a ): M r. Deputy-Speakcr, Sir, the 
demand to scrap the report o f the Khosla 
Commission is a demand o f the people o f 
India and o f the people o f dem ocratic 
countries in the world. T h e  K hosla 
Commission s report should not only be 
scrapped, but also be burnt to ashes.

It has been proved beyond doubt from
facts and figures that that report is not 
correct. In the Khosla Commission's 
report it has been stated that the fact that 
there was an air crash on 18th August 
1945 of the plane in which Netaji 
was travelling, was an evidence that 
N etaji died in that air crash. But it 
^ no* a fact. T h i s  was scrutinised by 
different organizations and by different 
committees, and it w a s  f o u n d  baseless.

M r. Deputy-Speaker Sir, you will re-
member that the British Government have 
not accepted any report that Netaji had 
died. During the time of Lord W avell—  
who was the Viceroy of India— he form-
ed three investigation committees and the 
reports of those committees differed from 
each other. There were three different 
opinions found in the reports v iz . o f the 
Figgcss team, Finney’s team and the 
Com bined Services Detailed Intelligence 
Centre (C S D IC ). The reports of these 
3 teams stated, and proved that Netaji 
did not die in the plane crash. T hey did 
not accept that position. W hether Netaji 
is alive or dead, w hat wc want is a proper 
and true enquiry. W e want to have an 
enquiry committee with the Members o f 
Parliament and experts which should 
investigate into the matter. You  will find 
very objectionable remarks in M r. K hosla’s 
report. Those remarks .are insulting not 
only to the Members of this House, but 
also to the people of India. Netaji was 
and is the greatest revolutionary in the 
would, as stated by our late Prime Minister 
Lai Bahadur Shastri, while unveilling his 
statue in the Calcutta M aidan. In M r. 
K hosla’s report, you will find it mentioned 
that people of some countriesfelt that Netaji 
was a puppet in the hands of the Japanese. 
It is a shame. He also said that Netaji was 
a pawn, he was a quisling, he had no self- 
respect and that he had no followers at the 
end of the war. Isit expected of a Com m i-
ssion, appointed by a eivilised government 
o f a country, to make such remarks ? T he 
Khosla Commission, I should say with all


